2 Papers Laid on [RATYA SABHA] the Table

Notifications of the Ministry of Petroleum and Natural Gas

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): Sir, I lay on the Table:—

A A copy each (in English and Hindi) of the following Notifications of the

Ministry of Petroleum and Natural Gas, under Section 62 of the Petroleum
and Natural Gas Regulatory Board Act, 2006:—

(M

@)

€)

(4)

F. No. Infra/CGD/Access Arrangement/1, dated the 28th August, 2014,
1ssuing the access arrangement guidelines, namely the Petroleum and
Natural Gas Regulatory Board (Model access arrangement related to
access code for CGD networks) Guidelines, 2014.

[Placed in Library. See No. L.T. 4294/16/16]

F. No. PNGRB/CGD/Amendment/2015/2, dated the 15th December, 2015,
publishing the Petroleum and Natural Gas Regulatory Board (Authorizing
Entities to Lay, Build, Operate or Expand City or Local Natural Gas
Distribution Networks) Amendment Regulations, 2015.

F. No. PNGRB/M(C)/110, dated the 12th January, 2016, publishing the
Petroleum and Natural Gas Regulatory Board (Determination of Natural
Gas Pipeline Tanfly Amendment Regulations, 2016.

G.S.R. Infra/T4S/P&PPPL/01/2014, dated the 16th February, 2016,
publishing the Petroleum and Natural Gas Regulatory Board (Technical
Standards and Specifications including Safety Standards for Petroleum
and Petroleum Products Pipelines) Regulations, 2016.

[Placed in Library. For S1. No. (2) to (4) See No. L.T. 4291/16/16]

B. A copy (in English and Hindi) of the Ministry of Petroleum and Natural
(Gas Notification No. G.S.R. 621 (E), dated the 10th August, 2015, publishing

the Motor Spirit and High Speed Diesel (Regulation of Supply, Distribution

and Prevention of Malpractices) Amendment Order, 2015, under sub-section
(6) of Section 3 of the Essential Commodities Act, 1955

[Placed in Library. See No. L.T. 4292/16/16]

Report and Accounts (2014-15) of DMICDC, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, on behalf of my colleague,
Shrimati Nirmala Sitharaman, I lay on the Table—

{13 A copy each (in English and Hindi) of the of the following papers, under
sub-section (1) (b} of Section 394 of the Companies Act, 2013:—



Re. Point of order.. [© March, 2016] ..of Constitution 3

{a) Annual Report and Accounts of the Delhi Mumbai Industrial Corridor
Development Corporation Limited. (DMICDC), New Delhi, for the year
2014-15, together with the Auditor's Report on the Accounts and the
comments of the Comptroller and Auditor General thereon.

{b) Statement by Government accepting the above Report.

{2) Statement (in English and Hindi) giving reascns for the delay in laying the
papers mentioned at (1) above.
[Placed in Library. See No. L.T. 4299/16/16]

Notifications of the Ministry of Home Affairs

T8 HATd ¥ oy w3t (sft eRTE aefivrE =dh: weiew, § 9 O |l dana
fafrm 2012 @ aRT 123 & A B HETER B FrefaRaa afdgEER qen fadd
Feeft faawor ®t ve-ue ufy @Esh den o=t ®) 9 ted W) IEdr gi—

{1) No. 20, dated the 20th June, 2013, publishing the Daman and Diu Election

of Upa-Sarpanch of a Gram Panchayat and President and Vice-President of
District Panchayat, Rules, 2013,

{2) No. 28, dated the 26th July, 2013, publishing the District Panchayat of
Daman and Diu (Meeting) Rules, 2013.

[Placed in Library. See No. L.T. 4392/16/16]

REPORT OF THE JOINT COMMITTEE ON OFFICES OF PROFIT

SHRI DILIPBHAI PANDYA (Guarat): Sir, I lay on the Table, a copy {(in English
and Hindi) of the Fifth Report of the Joint Committee on Offices of Profit.

RE. POINT OF ORDER ON ARTICLES 79, 80 AND
81 OF CONSTITUTION

MR. DEPUTY CHAIRMAN: Now, notices for...

sft R sEEE (SR Aaw): o, ART UE w@ige @i 3ffEX B .. (FFEH)...
anfdaa 79 & 3T #RT U@ w@iEe ST offeT B ... (AIEM)...

MR. DEPUTY CHAIRMAN: Atticle 79. So, you are now quoting Article before

raising your point of order You never used to do that
SHRI NARESH AGRAWAL: No, no. | have done that many times. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: Okay.



